1. Commissionar of Police Delhi,

IN THE CENTRAL ADMINISTRATIVE TEIBUNAL
" PRINCIPAL BENCH

0.4 No. 1950/1989

.

New Uelhi,dated the 2th May,i9%

Hon'ble Shri B.N, U\oxﬁndiyal, Membe r{a)
Hon'ble Smt, Lakshmi Swaminathan, Member(J)

Shri Gian Singh
R/o House No.E-84,
East of Kail ash,N/Delhi
o+.. Applicant

{(N6ne for the egpplicent)
e rsus

21hi Police He adquerters,MSO Building,
I..Estate, New Delhi,

2.ndd]l Commi ssioner of Police, New Delhi Range
Delhi Police adquarérs, MO Bldg.,
IP OE Sta'te’ r\bw Delhi‘.

3 Deputy Commissiozer of Police, Vest District,
Police Station Rajouri Garden,
B W De Lb]' !

4.Shri Harbans Lal, Asstt.Commissioner of Police,

D&E. Cell Vigilance Branch, Police Station,
De fence Coleony, MNeyw Delhi

e Re S)Oddents

QRIER ‘Qiﬂ)

(Hon'ble Shri B.N. Dhoundiyal, Membe r(A))

This case came up on 26.4.94 and on the

reqwe st of the l1d.counsel for both the parties, it was

-

was fixed for today. This case has been shown at sl «No .G

amcm the _10 cases posted pereﬁ;ptorily for final hearing,

Though this case has been called out twice, no.  : couneel

gppeared on behelf of the either partics Shri
Uned Singh, He ad Constable, D.3, =tates ‘that counsel

for the respondents is not present today. As this is a
long pending case, we propose to digpose it on the

%y

basis of ple &dinds in record,

|




E

Police and retired from service woluntarily w.e.f.

16.9.83(®) He came up to this Tribunal, reqguesting

that the departmental enquiry initiated sgainst him -

as also the summary of allegations be 'quashed.

3§ This Tribunal passed an interim order on
26,9.39, restraining the responderts from teking

»
- Lo
2. The gpplicant was workkng as Sele in Delhi
action in pursuance of disciplinary proceedings ihitiated i

 against the gpplicant. This interim order continued

til]l 6.12.1989. After hearing the parties and keeping
in view of the fact that gplicant h‘as alrs gy retired

voluntarily, the same was vacated.

4. After retirement of the agpplicant, if the
respondents wishe +to éroceed with departmentcl engitiry,
they will have to follow the provision of CCS(Pension

Bules) 1972 which have been edopted by the Delhi Police

vide notification dated 17.12.1980. Under Rule 9(2) a.

» depart‘;xxental proceedings referred to in sub rule(l)

if instituted while the Govt.servant was in service
whether before his retirement or during his re-2mployment,
shall, after the final 6rd9r retirement of the Govt.servant,

be deemed to be proceedings under this Rule and shall be

continued and concluded by the authority by ~° vhich
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" 4 they were commenced in the same manner as if the Govtsi
; ) , : e
servant had continued in service.®
S Thus the respondents are free ¢ procead
urce r the abo ve provisions., At this stage, this is not
Cadn Bt :
fit for this Tribunal to interfere, The application is
hereby dismissed, Mo costs. !
- .; '
, | , . g.m. i S,
i : (L ak shmi Swaminathﬂf{ (3.N. Dhoundiyal) "
Membe r(J wicial) : Membe r(4)
sk
e .




